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Amendment to Crimina] Procedure
Code for releasing of prisoners
serving life sentence

1256. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government had
amendeg the Criminal Procedure
Code in 1978 with a view to releasing
the prisoners serving life sentence
after 14 years;

(b) whether the same concession
will be available to the prisoners sen-
tenced prior to 1978; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF.-
AIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c) Section 433A
praviding that notwithstanding anv-
thing contained in section 432, where
a senterce of impiisonment for life
is imposrd on conviction of a person
for an offence for  which death is
one of the punishment provided by
law, or where a sentence of dcath
imposced on a person has Leen com-
muted under section 433 into one of
imprisonment for life, such person
shall not be released from prison
unless he had scrved at least four-
teen years of imprisonment was in-
serted in the Code of Criminal Pro-
cedure by the Code of Criminal
Procedure (Amendment) Act, 1978
(45 of 1978), which came into force
with effect from 18th  December,
1978.
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The provision places restrictions
on the powers of the State Govern-
ment to release specified categories
of prisoners undergoing life impri-
sonment, The Supreme Court in its
recent judgment pronounced on 1llth
November, 1980 in Maru Ram etc,
ete. versus Union of India and An-
other has inter-alia held that the
provision ig prospective in effect, i.e,
the mandatory minimum of 14 years’
actual imprisonnment will not ope-
rate against those whose cases were
decided by the trial court before the
18th of December, 1978, when Sec-
tion 433A came into force.

Maruti Ltd.

1257. SHRI SUDHIR GIRI: Wil
the Minister of INDUSTRY be pleas-
ed to lay a statement showing:

(a) the number of the employees
working in the Maruti Ltd. just be-
fore the company wag taken over by
the Central Government;

(b) the number of vehicles pro-
duced so far by the Maruti Lid,;

(c) total amount of money paid to
help the Marut; Ltd by the Central
Government before jt was taken
over; and

(d) the nameg of the shareholders
of the company who woulg get the
compensation 1n terms of the Maruti
Ltd. (Acqusition and Transfer of
Undertakings) Ordinance, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) As reported by the Official Li-
qguidator, 27 pe.sons werc employed
with the Maruti Limited on the date
of ils take over by the Central Gov-
ernment.

(b) According to thc information
furnished by M]|S. Maruti Limited
in May, 1976, the manufacture of
cars had commenced at the rate of
about 15/20 cars per month with
effect from 7th July, 1975.
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(¢) No payment was made by the
Central Government to help Marutf
Limited before its take-over on
13-10-80.

(d) The Maruti Limited (Acqui-
sition and Transfer of Undertakings)
Ordinance, 1980 does not specifically
provide for compensation to the
shareholders.

Oversteying by Pakistani and
Bangladesh Nationalg

1258. SHRI L. S, TUR:

SHRI AMARSINH
RATHAWA:

SHRI B. V. DESAIL

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it js a fact that many
Pakistani Nationals gnd Bangladesh
Nationals are overstaying in Delhi
and other parts of country; and

(b) if so, the number thereof and
the reasong for not asking them to
leave the country?

THE MINISTER OF STATE IN THE
MINISTRY OoF 1IOME AFFAIRS
(SHRI YOGENDRA MAKWANA)' (a)
and (h) Information ;s being collect-
ed and will be laid on the Tabie of
the House

Increage of IPS Cadre Strength in
Andhra Pradesh

1259. SHRI P RAJAGOPAL
NAIDU: Will the Minister of HOME
AFFAIRS be plcased to state:

(a) whether there is any represen-
tation to the Government this year to
increase JPS cadre gtrength in Andhra
Pradesh; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) No such request has been





